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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 45/2025

IN THE MATTER OF:

BIPIN KUMAR SAXENA APPLICANT
VERSUS

SEIAA AND OTHERS RESPONDENT(S)

STATUS REPORT ON BEHALF OF RESPONDENT SEIAA, U.P. ALONG
WITH SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:-

1. At the outset, it is respectfully submitted that the present reply is
being filed on behalf of the State Environment Impact Assessment
Authority, Uttar Pradesh (SEIAA), and the same is being placed on
record in compliance with the directions of this Hon’ble Tribunal. The
answering Respondent most respectfully submits that the present
appeal is devoid of merit, misconceived both in fact and in law, and is
liable to be dismissed.

2. It is submitted that SEIAA granted an Environmental Clearance (EC)

for Category 1(a) Mining of Minerals on 18.11.2022 in favour of Mr.
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Vipin  Kumar  Saxena, bearing EC Identification  No.
EC22B001UP110182. Subsequently, Original Application No. 440 of
2023 titled Naveen Kumar vs. State of U.P. was filed before this
Hon’ble Tribunal raising grievances that the applicant was
undertaking sand mining in violation of the EC conditions as well as
in contravention of the Sustainable Sand Mining Management
Guidelines, 2016 and Enforcement & Monitoring Guidelines for Sand
Mining, 2020.

. In order to ascertain the extent of such violations, this Hon'ble
Tribunal was pleased to constitute a Joint Committee comprising
representatives of the Central Pollution Control Board (CPCB) and the
Regional Office of the Ministry of Environment, Forest and Climate
Change (MoEF&CC), Lucknow, with directions to inspect the site and
submit a report regarding compliance of EC conditions. The said Joint
Committee conducted inspection on 19.06.2024 and submitted its
report on 08.08.2024.

. It is submitted that the findings of the Joint Committee clearly
revealed grave and widespread non-compliance of EC conditions. Out

of 76 specific conditions and 48 general conditions, as many as 38
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conditions were found to be “not complied”, 17 were “partially
complied”, and only 48 were “being complied”. The said findings
unequivocally established substantial violations on the part of the
Project Proponent.

. In light of the said report, this Hon’ble Tribunal, vide order dated
16.08.2024, was pleased to direct SEIAA and UPPCB to take action in
accordance with law after duly complying with the principles of
natural justice. It is most respectfully submitted that SEIAA has
scrupulously complied with the aforesaid directions of this Hon’ble
Tribunal as well as the settled principles of natural justice at every
stage of the proceedings.

. That prior to taking any adverse action, SEIAA issued a detailed show
cause notice dated 27.06.2024 to the Project Proponent. The same
was dispatched through registered post at the address furnished by
the Project Proponent in the EC application form. However, the notice
was returned undelivered. Thereafter, in order to ensure that no
prejudice is caused and adequate opportunity is afforded, the show
cause notice was also communicated through email dated 10.07.2024

and 11.07.2024. Despite such repeated communications, the Project
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Proponent failed to submit any reply or avail the opportunity of
hearing. That true copy of the e-mail and address of the
Applicant as per the Form-2 is attached herewith and
marked as Annexure P/1.

. That subsequently, based on the Joint Committee Report dated
08.08.2024, the EC was kept in abeyance vide order dated
21.11.2024. This order too was sent through registered post and
upon being returned undelivered, was duly communicated via email
dated 22.11.2024 to the Project Proponent as well as to all concerned
authorities including the District Magistrate, Jhansi and Member
Secretary, UPPCB. True copy of order and email dated
21.11.2024 is attached herewith and marked as Annexure
P/2(Colly).

. Thereafter, upon continued non-compliance and in absence of any
response from the Project Proponent, SEIAA proceeded to cancel the
EC vide order dated 22.12.2024. The said cancellation order was
again dispatched through registered post and upon being returned
undelivered, was communicated through email dated 24.12.2024 and

further intimated to the consultant on 06.01.2025. Thus, it is
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categorically denied that the order of cancellation was not served
upon the appellant. On the contrary, SEIAA ensured multiple modes
of service so as to fully comply with the principles of natural justice.
True copy of cancellation of EC dated 22.12.2024 and email
dated 24.12.2024 is attached herewith and marked as

Annexure P/3(Colly).

. It is further submitted that this Hon’ble Tribunal, in its order dated

13.12.2024 passed in O.A. No. 440/2023, has itself recorded findings
of gross non-compliance of EC conditions based on the Joint
Committee Report and directed SEIAA to take appropriate action. In
compliance thereof, SEIAA passed the cancellation order after due
application of mind and adherence to law.

It is pertinent to note that thereafter, the appellant approached this
Hon’ble Tribunal by filing O.A. No. 08 of 2025 contending that the
cancellation order was not supplied to him. This Hon’ble Tribunal,
after detailed consideration, rejected the said contention and
dismissed the application with costs of Rs. 25,000/-, holding that the
appellant had falsely stated non-receipt of the order. Further, the

application for restoration of EC was also rejected by SEIAA on
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15.05.2025. True copy of rejection of application for
restoration of EC dated 15.05.2025 is attached herewith and
marked as Annexure P/4.

The appellant thereafter preferred Appeal No. 45 of 2025 challenging
the cancellation as well as rejection of restoration application. This
Hon'ble Tribunal, vide order dated 24.12.2025, dismissed the appeal
as barred by limitation, noting that no application for condonation of
delay was filed and no sufficient cause was shown. Although the
Hon’ble Supreme Court in Civil Appeal No. 469 of 2026 restored the
appeal vide order dated 05.02.2026, it did so without expressing any
opinion on merits. Accordingly, the present proceedings are required
to be adjudicated strictly on merits.

It is further submitted that a purported clarification regarding the
alleged non-compliance of conditions of the Environmental Clearance
(EC) was submitted by the appellant by way of an affidavit before
this Hon'ble Tribunal in the present Appeal. It is pertinent to note
that the said affidavit was filed only after findings of violation had
already been recorded by the competent authorities as well as this

Hon'ble Tribunal, and therefore, the same cannot be construed as a
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valid ground for restoration of the EC. It is further submitted that the
said appeal has already been adjudicated and decided by this Hon’ble
Tribunal, and no reliance can now be placed on such belated
submissions to dilute the established findings of non-compliance.
That insofar as the grounds raised by the appellant alleging
discrimination and violation of Article 14 of the Constitution are
concerned, the same are wholly misconceived and untenable. The
appellant has sought to draw comparison with another case
pertaining to a different Project Proponent. It is submitted that the
facts of the said case are entirely distinguishable. In that matter, the
EC was cancelled due to cancellation of the mining lease by the
District Magistrate and was subsequently restored pursuant to judicial
directions after restoration of the lease itself. However, in the present
case, the cancellation of EC is founded upon substantive violations
and non-compliance of EC conditions as established by a Joint
Committee and duly recorded by this Hon'ble Tribunal.

Further, in the present case, the appellant was afforded adequate

opportunity of hearing at every stage, which he failed to avail. Thus,
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there is no violation of principles of natural justice, and the allegation
of discrimination is baseless.

It is further submitted that the appellant presently does not possess
any valid lease or subsisting right in respect of the project. The
District Magistrate has already issued a Letter of Intent (LoI) dated
27.05.2025 in favour of M/s K.P. Singh, and the said entity has also
proceeded to obtain statutory approvals including grant of Terms of
Reference dated 05.12.2025. In absence of any valid Lol or lease in
favour of the appellant, the very foundation for grant or restoration
of EC ceases to exist. True copy of Letter of Intent (LoI) dated
27.05.2025 in favour of M/s K.P. Singh, and Terms of
Reference dated 05.12.2025 is attached herewith and
marked as Annexure P/5(Colly).

It is also submitted that the present proceedings are barred by the
principles of res judicata and constructive res judicata. The issues
relating to non-compliance of EC conditions and consequential action
have already been examined and adjudicated by this Hon’ble Tribunal
in O.A. No. 440/2023. The Tribunal has recorded categorical findings

and directed SEIAA to act in accordance with law. The appellant
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cannot be permitted to re-agitate the same issues under the guise of
the present appeal, as the same would amount to abuse of the
process of law and would defeat the finality of judicial proceedings.

It is respectfully submitted that the conduct of the appellant, as
borne out from the record, reflects a pattern of suppression and
misrepresentation of material facts before this Hon'ble Tribunal as
well as the competent authorities. The appellant has, inter alia, taken
inconsistent and factually incorrect pleas, including with respect to
non-receipt of the cancellation order, which has already been
examined and rejected by this Hon'’ble Tribunal. It is further
submitted that all representations preferred by the appellant,
including those seeking restoration of the Environmental Clearance,
have already been duly considered and decided by SEIAA in
accordance with law and after affording adequate opportunity.
Therefore, no representation of the appellant remains pending
consideration before SEIAA, and the present proceedings do not
warrant any further adjudication on that aspect.

In view of the aforesaid facts and circumstances, it is respectfully

submitted that SEIAA has acted strictly in accordance with law, in
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compliance with the directions of this Hon’ble Tribunal, and after fully
adhering to the principles of natural justice by providing adequate
and repeated opportunities to the appellant. The cancellation of the
Environmental Clearance as well as rejection of the restoration
application are fully justified, reasoned and based on cogent material
on record.

It is, therefore, most respectfully prayed that this Hon'ble Tribunal
may be pleased to dismiss the present appeal with costs and uphold
the actions taken by SEIAA, Uttar Pradesh in the interest of

environmental protection and rule of law.

Through

SEIAA, U.P.

10
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 45/2025

IN THE MATTER OF:
VIPIN KUMAR SAXENA APPLICANT
VERSUS
SEIAA AND OTHERS RESPONDENT(S)
AFFIDAVIT

I, Vidhyotma Bharti, aged about 49 years W/o Dr. G.L. Nigam is presently
posted as Assistant Director, Regional Office, Noida, Directorate of
Environment & Climate Change, U.P., having an office at E-12/1, Noida,
U.P., presently at New Delhi, do hereby solemnly affirm and declare as
under: -

1. That I am posted as stated above and well conversant with the facts
of the present case and as such competent to swear this affidavit
on behalf of Member Secretary, SEIAA before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon
my instructions of Member Secretary.

3. That the contents of the accompanying reply are true and correct,
and the knowledge has been derived from official records and

nothing material has been concealed therefrom.

4. That the Deponent will continue to extend her full cooperation and

shall abide by Wer\directions that the Hon’ble Tribunal may
N O faf
(.oe'a gt

issue.

11



814 12

DEPONENT

VERIFICATION

11 APR 2028
................. on this day of ......... 2026 that the

contents of the foregoing affidavit are true and correct to the best of my knowledge

Verified on solemn affirmatin at

and no part of it is false and nothing material has been concealed therefrom

DEPONNET
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APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE

No. Item Details
Whether it is a violation case and application is being
submitted under Notification No. S.0.804(E) dated No
14.03.2017 ?
Details of Project:
Area 24.00 Ha On Dhasan River for Sand/Morrum Mining Project at Gata
1. (a)Name of the project(s) No.-1419 Kha Khand No.01 Village-Dhamnaud, Tehsil-Garautha, District-
Jhansi, U.P.
(b)Name of the Company / Organisation | VIPIN KUMAR SAXENA |
(o Rty A tirce Eﬁ;:ljﬁ-zA‘{igglAashlyana Prtham Teh & Distt Moradabad UP,,Moradabad,Uttar
(d)Legal Status of the Company IPrivate |
Address for the correspondence: |
(a)Name of the Applicant IVipin Kumar Saxena |
(b)Designation (Owner/ Partner/ CEO) IOwner |
R/0-MIG-A/135 Aashiyana Prtham Teh & Distt Moradabad UP,Moradabad,Uttar
(CECESS Pradesh-244001
(d)Pin code | 244001 |
2. (e)E-mail Isaxenavipin82@gmail.com |
(fF)Telephone No. |522-4046801 |
(g)Fax No. I |
(h)Copy of documents in support of the
:;?Iﬁ:ztteigrfet/oal;::ﬁgl‘c;lpgfizzteiopne?:ggl:ﬁlr;? tt::User Annexure-Uploaded Copy _of documents in support of the competence/authority
Agency .
Category of the Project/Activity as per Schedule of EIA Notification,2006: |
(a)Major Project/Activity |1(a) Mining of minerals |
(b)Minor Project/Activity INIL |
- (c)Category I B1 |
" | (d)Proposal Number |sia/uP/MIN/56882/2020 |
(e)Master Proposal Number(Single Window) ISW/174525/2020 |
(f)EAC concerned (for category A Projects only) INon-CoaI Mining |
(g)Project Type IFresh EC |
Location of the Project: |
(a)Plot/Survey/Khasra No. IKhand No-1 Gata No- 1419 Kh |
(b)Pincode | 284203 |
(c)Bounded Latitudes (North) I |
From I |
Degree |25.677778 |
Minutes I |
Second I |
From I |
Degree | 25.690278 |
Minutes I |
Second I |
(d)Bounded Longitudes (East) I |
From I |
# | Degree |79.376944 |
Minutes I |
Second I |
From I |
Degree | 79.386389 |
Minutes I |
Second | |
(e)Survey of India Topo Sheet No. | 540/5,540/9,540/6,540/10 |
(f)Uploaded Topo Sheet File IQQyﬂpo Sheet File |
(g)Maximum Elevation Above Means Sea Level(AMSL) |128.5 |
(h)Uploaded (kml) File |Qay70f Kml File |
(i)Distance of Nearest HFL from the project boundary |0 |
within the study area
(j)Seismic Zone |2 |
. (@)Number of States in which Project will be Executed |1 |

(b)Main State of the project

| uttar Pradesh |

13
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Details of the project

Responsibility) (in crores)

NS‘; State Name District Name Tehsil Name Village Name
(1.) | Uttar Pradesh Jhansi Garautha Dhamnaud
Details of Terms of Reference (ToR): |
(a)MoEF&CC / SEIAA File Number |s578 |
6. | (b)Date of Apply of TOR |04 Mar 2020 |
(c)Date of Issue of TOR / Standard ToR |08 Jun 2020 |
(d)Previous TOR Letter ICODv of Previous TOR letter |
Details of Public Consultation: |
(a)Whether the Project Exempted from Public Hearing? INo |
7 (b)Whether details of Public Hearing available? IYes |
(c)Whether Public hearing was presided over by an
officer of the rank of Additional District Magistrate or Yes
above
7.1. Details of Public Hearing
Desi & Other
S Details of Publi No. of 1 e5|gr}a fon Designation
R Details of Advertisement etails of FUblic | yvenue Location Details People ssues or of
No. Hearing Raised Presiding .
Attended " Presiding
Officer L
Officer
Copy of  Copy of
Public Public
Hearing : Hearing State Uttar whether
Pradesh labors
Date of 22 Aug o acquired
Advertisement 20 Jul 2020 Date : District . ;
i 2020 Raann - Jhansi will be
(1.) Distance Bhavan | ) 25 g:ne Others ADM
Copy of Copy_of of Public Jhansi | Tehsil oo tha village
advertisement - Heari :
X Advertisement Vearlng 86.30 or from
e a Village near by
from the : Eeinane villages.
Proposed
Project :
8. Details of Project Configuration/Product:
8.1. Project Configuration
NS(.’. Plant/Equipment/Facility Configuration Remarks
(1) |o 0 0
8.2. Product
Other Mode of
S. Product/Activity , . . Mode of Transport / Transport /
No. (Capacity/Area) Quantity iz DRI U Transmission of Product | Transmission of
Product
(1.) | 24.0 250000 Others m3 Road
In case of Expansion / Modernisation / One Time Capacity Expansion (only for Coal Mining) / Expansion under Clause 7(ii),
9 / Modernisation under Clause 7(ii)_/ Change of Product Mix under Clause 7(ii):
Details Not Applicable |
Details of Consent to Operate |
(i)Whether Consent to operate obtained ? INA |
(ii)Copies of all Consent to operate obtained since NA
inception
9.1. | (iii)Date of Issue |21 sep 2020 |
(iv)Valid Upto |21 sep 2020 |
(v)File No. . |
(vi)Application No. I |
(vii)Copy of Consent to operate valid as on date IN |
10. Project Cost: |
(a)Total Cost of the Project at current price level (in 1.39
crores) :
(b) Funds Allocated for Environment Management
h . 0.23
(Capital) (in crores)
(c) Funds Allocated Towards ESC (Entrepreneur Social |O |

14



(d) Funds Allocated for Environment Management Plan 08 1 7
(EMP) (Recurring per Annum) (in crores)
(e) Funds Allocated for Environment Management
g 16.55
Capital(%)
11 Whether project attracts the General Condition N
* | specified in the Schedule of EIA Notification ? °
12 Whether project attract the Specific Condition N
* | specified in the Schedule of EIA Notification ? °
Raw Material / Fuel Requirement: |
05 (a)Proposed quantity of raw material/fuel IO |
’ (b)Existing quantity of raw material/fuel IN/A |
(c)Total quantity of raw material/fuel IO |
13.1. Raw Material / Fuel Profile
S_ource Distance of
(|nc?se Source
o
Import. e
Project Site
please (in
:g::fr‘{, Kilometres)
s Raw oth and Mode of Other (I_n casei 3] T £ Other Uploaded
: Material | Quantity Unit er Name of ode o Mode of tmport, ypeo Type of Copy of
No. Unit Transport distance Linkage g h
/ Fuel the port Transport from the Linkage Linkage
vflrl:’i:lh port from
R which the
aw raw
Materla_nl material /
/ Fusel 's fuel is
rece)lved received)
3 Copy_of
(1.) | N/A 0 Others NA 0 Road 0 Linkage Linkage
Baseline Data : |
14. | (a)Period of Base Line Data Collection IFROM 08 Jan 2020 To 03 Mar 2020 |
(b)Season IWinter |
14.1. No. of ambient Air Quality (AAQ) Monitoring Locations : 5
S Maxi Mini 98 P ibed
: Criteria Pollutants Other Criteria Pollutants Unit aximum inimum Percentile rescribe
No. Value Value Value Standard
Micro Gram
(1.) | PM10 per Meter 145 88 143.24 CPCB
Cube
Micro Gram
(2.) | PM2.5 per Meter 84 54 82.68 CPCB
Cube
Micro Gram
(3.) | NOx per Meter 24.70 17.60 23.38 CPCB
Cube
Micro Gram
(4.) | so02 per Meter 12.7 8.40 12.66 CPCB
Cube
14.2.  No. of Ground Water Monitoring Locations : 3
o Other . o . Maximum
Ns. PCIrllt:rlat Criteria :IlleatVY Unit Other Unit Ma‘llmlmum Ml‘;urlnum DeLs_lra_LJIe Permissible
o. ollutants | p - onts eta alue alue imi Limit
(1.) | TDS mg/| 730 618 0 2000
Total
(2.) Hardness mg/| 256 224 0 600
(3.) | Fluoride mg/| 0.31 0.22 0 1.5
(4.) | pH NA 7.95 7.75 0 0
(5.) | Chlorides mg/| 76 58 0 1000
(6.) | TSS NA 0 0 0 0
Heavy
(7.) Metals CcD mg/| 0.001 0.001 0 0
14.3. No. of Surface Water Monitoring Locations : 3

15
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P _ N P _ N
s 5 1 5 Maxi Mini Classification
. Criteria Pollutants Other Criteria Pollutants Uhit Other Unit aximum inimum of inland
No. Value Value
water body
(1.) | pH mg/| 7.90 7.25 D
(2.) | BOD mg/| 7 4 E
(3.) | cob mg/| 40 20 E
(4.) | DO mg/| 6.2 5.7 E
14.4. No. of Ambient Noise Monitoring Locations : 3
S- Parameter Unit Maximum Value Minimum Value Biesgibed
No. Standard
(1.) | Leq(Day) A-weighted decibels(dB(A)) | 51.84 50.71 CPCB
(2.) | Leq(Night) A-weighted decibels(dB(A)) | 41.49 40.69 CPCB
14.5. No. of Soil Sample Monitored Locations : 3
NS(.’ Parameter Unit Other Unit Maximum Value Minimum Value
(1.) | N(Nitrogen) Milligram per Kilogram 49.5 41.2
(2.) | P(Phosphorus) Milligram per Kilogram 9.5 8
(3.) | K(Potassium) Milligram per Kilogram 116 91.2
(4.) | Electric Conductivity Millisiemens per Centimetre 622 594
(5.) | pH 8.60 8.42
Details of Ground Water Table: |
(a)Range of Water Table Pre-Monsoon Season (Meters
1 Below Ground Level (m bgl)) el LS
7" | (b)Range of Water Table Post-Monsoon Season (Meters E 0700
Below Ground Level (m bgl)) rom © 1o
(c)Whether Ground Water Intersection will be there ? INA |
15. Details of Water Requirement (During Operation)
ey o Other
S. Source | Required B SSion Mode of i et it Method of | Letter Dars Permitted
Source . from from Mode of Water of .
No. Other | Quantity Transport - Water No. Quantity
Source | Competent Transport | Withdrawal . Issue
N Withdrawal
Authority
Copy_of 21
— Through
(1.) | Surface 16.07 0 Permission | modeOthers Others Tanker 0 Sep 0
Tanker
Letter 2020
15.1. | (a)Whether Desalination is proposed INo
16. Waste Water Management(During Operation)
ITERLY Quantity of Quantity of
Waste Treatment Treated Wat Disch d
S. Water Capacity Treatment Mode of Other Mode of reated tWater Ischarge
Type/Source = . T Used in Water
No. Generated (Kilolitre Method Disposal Disposal L Lo
L Recycling/Reuse (Kilolitre per
(Kilolitre per Day) Kilolit D D
per Day) (Kilolitre per Day) ay)
(1.) | NA 0 0 0 Others NA 0 0
(a)Total Waste Water Generation |o |
16.1. | (b)Total Discharged Water IO |
(c)Total Reused Water |o |
17. Solid Waste Generation/Management
S. Name of Other QeSS . e Mode of Othegilode Mode of Other Mode of
N Wast Item It per Unit from T ¢ of Di I Di I
o. aste em Annum site(KM) ranspor Transport isposa isposa
(1.) | NA Others NA 0 Tons 0 Road Others NA
18.
18.1.  Air Quality Impact Prediction
I Other . . .
S. Criteria Criteria Unit Baseline Distance Incremental Total GLC Prescribed
No. | Pollutants Concentration GLC Concentration Standard
Pollutants
(1.) | PM10 Microgram per Meter Cube | 0 0 0 0 0

16



P _ N y_ N
(2.) | NOx Microgram per Meter Cube | 0 8 9 0 0 0 0
(3.) | PM2.5 Microgram per Meter Cube | 0 0 0 0 0
(4.) | S0O2 Microgram per Meter Cube | 0 0 0 0 0
18.2.  Stack Details
S s Fuel Stack Height(m) Sl Pollutant Other Pollutants | Emission (GLS)
No. ource ue ack Height(m Diameter(m) ollutants er Pollutants mission
(1) |o 0 0 0 Others NA 0
Power Requirement: |
(a)Quantity (Kilo Volt Amps (kVA)) IO |
qc (b)Source IO |
’ (c)Uploaded Copy of Agreement Ing of Agreement |
(d)Standby Arrangement (Details of DG Sets) IO |
(e)Stack Height (in m) IO |
Land Ownership Pattern: |
(a)Forest Land IO |
(b)Private Land IO |
20. | (c)Government Land |24.0 |
(d)Revenue Land |o |
(e)Other Land |o |
Total Land |24.0 |
Present Land Use Breakup of the Study Area in Ha: |
(a)Agriculture Area IO |
(b)Waste/Barren Land |24.0 |
(c)Grazing/ Community Land IO |
(d)Surface Water Bodies IO |
2 (e)Settlements IO |
" | (FIndustrial IO |
(g)Forest IO |
(h)Mangroves IO |
(i)Marine Area IO |
(j)Others : 0 IO |
Total |24 |
22. Land Requirement for Various Activities
S. Description of Activity / .
No. | Facility / Plant / Others Others Land Requirement Remarks
(1.) | Green belt 3.891
(2.) | Quarry Area 20.109
Total |24 |
23 Ecological and Environmental Sensitivity (Within 10 Km):- WLS-Wild Life Species; NPA-Notified Protected Area; ESAs-Eco
: Sensitive Areas; ESZs-Eco Sensitive Zones :
23.1. Details of Ecological Sensitivity :
5 DEElE °f.E.c".’|°g'cal Name Distance from the Project (Km) Remarks
No. Sensitivity
(1.) | Corridors NA 0 0
(2.) | Wildlife Corridors NA 0 0
(3.) | Critically Polluted Area NA 0 0
(4.) | wLs NA 0 0
(5.) | ESAs NA 0 0
(6.) | NPA JIgni P.F 9.3 NE
(7.) | ESZs NA 0 0
23.2. Details of Environmental Sensitivity :
s Details of Envi tal Other Details of
N : etal sso r];l_lr_c:nmen a Environmental Name Distance from the Project (Km) Remarks
0- ensitivity Sensitivity
(1.) | Archaeological Sites NA 0 0
(2.) | Defence Installations NA 0 0

17
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(3.) | Forest | 7.7 SwW

(a)Whgthgr Noc_/ Permission from the competent No |
23.3. | authority is required?

(b)Whether NBWL recommendation is required? INo |

Forest Land: |

24. Whether any Forest Land involved? INo |
Tree Cutting: |
(@)No. of Trees Cut for the Project (if Forest Land not

22 Involved) v
(b)Details of Tree Cutting and Planting of Trees INot Applicable |
Land Acquisition Status: |

23 (a)Acquired Land(Ha) IO |

’ (b)Land yet to be acquired(Ha) IO |
(c)Status of Land acquisition if not acquired IO |
Rehabilitation and Resettlement (R&R): |
(a)No. of Villages IO |
(b)No. of Households |o |

27. (c)No. of PDFs (Project Displaced Families) IO |
(d)No. of PAFs (Project Affected Families) IO |
(e)Funds Allocated for R&R(in Rs) IO |
(f)Status of R&R IIn-Progress |
Details of Presence of Schedule-I Species: |
(@)Whether there is Presence of Schedule-I Species ? INo |

8. (b)Whether conservation plan for Schedule-I Species has No
been prepared ?

(c)Whether conservation plan for Schedule-I Species has No

been approved by competent authority ?

Details of Presence of Water Bodies in Core Area: |
(@)Whether there is Presence of Water Bodies in Core No

Area ?

29. (b)Whether there is Diversion Required ? No |
(c)Whether permission has been obtained from
competent authority ? hE
Details of Presence of Water Bodies in Buffer Area: |
(@)Whether there is Presence of Water Bodies in Buffer Yes
Area ?

30. (i)Details of Water Bodies in Buffer Area | Dhasan River |
(ii)Direction of Water Bodies in Buffer Area | west |
(iii)Distance of Water Bodies in Buffer Area |o.3 |
Manpower Requirement: |
(a)Permanent Employment-During Construction IO |
(b)Permanent Employment-During Operation |10 |

31. (c)Temporary Employment- During Construction IO |
(d)Temporary Employment- During Operation |70 |
(e)No. of working days |225 |
(f)Total Manpower |80 |
Green Belt in Ha: |
(a)Total Area of Green Belt (in hectare) |3.891 |

o (b)Percentage of Total Project Area |16.21 |

" | (c)No. of Plants to be Planted |792 |
(d)Funds Allocated for Plantation |871200 |
(e)Uploaded Green Belt plan ICopy of Green Belt Plan

33. Project Benefits
NS(.’. Type of Project Benefits Details of Project Benefits
(1.) | Environmental Employment will be generated

34. CRZ Specific Details : Not Applicable

35. Sector Specific Details For Non-Coal Mining

18



7~

N\ o 4
Item Iﬁ 1

No. of Mineral(s) to be Mined : 1

Mineral(s) to be Mined Major or Minor Mineral

Sand/Morrum Minor

Mine Capacity in ROM (Run of Mine) |250000

Uploaded 500 meters Cluster Certificate from State Mines
and Geology in case of minor minerals e e e e e e e e e =T

Mining_Plan:

(a)Approval Letter No. |1927/MP/2017

(b)Date of Approval |26 Feb 2020
(c)Approved Letter Ingﬂgproved Letter
(d)Approved By State Mining and Geology Department IState

(e)Approved Mining Lease Area |24.0

(f)Approved Capacity |250000

Technical Details:

(a)Total Geological Reserves (Million Ton) IO
(b)Mineable Reserves (Million Ton) IO
(c)Extractable Reserves(Million Ton) IO
(d)Percent(%) of Extraction IO
(e)Grade of Coal /Ore /Mineral IO
(f)Stripping Ratio IO : 0

(g)Category of Gaseousness (Only for Coal Mining,

Others may Write NA) |NA

(h)Average Gradient(Degree) IO

(i)Mining Method IOpencast

(j)Life of Mine (Years) |5

Details of Beneficiations: |
(@)Whether it is propqse_d to inst_al_l beneficiation No |
plant/Coal washery within the mining lease area

(b_)V_Vhether it is proposed to install crusher within the No |
mining lease area

Details of Seams:

(a)Whether details of seam applicable INo

Details of Mining Lease:
(@)Mining Lease Area (in Hectare) |24.0
(b)Whether obtained Letter of Intent (LOI) from the state

government ? les

(i)Copy of Letter of Intent Ing of Letter of Intent
(ii)Date of issue of LOI |28 Jan 2020
(iii)Validity of LOI |s

(iv)Reference No. of LOI |1557/30mmc/201-20
(c)Whether Lease Deed Executed ? INo

(i)Reason thereof IFresh EC

(d)Whether Lease Deed Renewed ? INo

(i)Reason thereof IFresh Lease

OB (Over Burden) Management:
(a) Details of External Dumps:
(i)No. of OB Dumps

(i) Total Area (in Hectare)
(iii)Height (in meter)

(iv)Quantity (in Million Cubic meter)
(v)No. of year back fill up

(b) Details of Internal Dumps:
(i)No. of Internal Dumps

(i) Total Area (in Hectare)
(iii)Height (in meter)

(iv)Quantity (in Million Cubic meter)

Details of Topsoil Management:
(a)Quantity of Topsoil excavated during the entire life of
the mine (in Million Cubic metre)

(b)Quantity of Topsoil proposed for utilization for
reclamation during the entire life of the mine (in Million




Cubic metre)

(c)Quantity of Topsoil proposed for utilization for other
activities during the entire life of the mine (in Million
Cubic metre)

i.822

Details of Final Mine Void:

a4 (a)Area (in Hectare) |24.0 |
" | (b)Depth (in meter) |1.3 |
(c)Volume (in Million Cubic meter) I |
Details of Quarry: |
12. (a)Final Void of 24.0 (hectare) at a Depth of 1.3 meter which is Proposed to be Converted into a Water Body. |
(b)Total Quarry Area (ha) |20.109 |
Details of Transportation: |
05 (a)In Pit/Underground to Surface I |
" | (b)Surface to Siding/Loading I . |
(c)Transportation / Conveyor Details I |
14. Details of Land Usage (Pre-Mining)
S- LAND USE Other LAND USE WITHIN ML AREA OUTSIDE ML AREA TOTAL (Hectare)
No. (Hectare) (Hectare)
(1.) | AGRICULTURE LAND 0 0 0
(2.) | FOREST LAND 0 0 0
(3.) | WASTE LAND 0 0 0
(4.) | GRAZING LAND 0 0 0
(5.) | SETTLEMENTS 0 0 0
(6.) | SURFACE WATER BODIES 0 0 0
TOTAL 0 0 0
15. Details of Land Usage (Post-Mining)
S. Other Plantation Water . .
No. LAND USE LAND USE (ha) Body (ha) Public Use (ha) Undisturbed (ha) Total
(1.) | EXTERNAL OB DUMPS 0 0 0 0
(2.) | EXCAVATION/QUARRY 0 0 0 0
BUILT UP AREA
(3 | (coLonv/oFFICE) g Y g v
(4.) | ROADS 0 0 0 0
(5.) | VIRGIN AREA 0 0 0 0
(6.) | TOP SOIL STORAGE 0 0
(7.) | INTERNAL OB DUMPS 0 0 0 0
(8.) | GREEN BELT 0 0 0 0
TOTAL 0 0 0 o 0
Details of Reclamation: |
Total Afforestation Plan shall be Implemented Covering_of Mining.
This will Include:
(a)External OB Dump(in hectare) I |
(b)Internal Dump(in hectare) I |
(c)Quarry(in hectare) I |
16. (d)Safety Zone(in hectare) I |
(e)Final Void of . (hectare) at a Depth of . meter
which is Proposed to be Converted into a Water Body.
(f)Density of Tree Plantation per ha (in no.) I |
(g)Others in ha (such as Excavation Area along ML
Boundary, along Roads and Infrastructure, Embankment
Area and in Township Located Outside the Lease etc)
(h)Total afforestation plant (in hectare) |
Status of progressive Mining Closure Plan: |
17. . .
Details Not Applicable |
18. Details of Actual Coal/ ORE Production vis-a-vis Sanctioned Capacity since the Inception:
S. Financial Sanctioned Sanctioned Sanctioned Actual Production Excess Production
No. Year Capacity as per Capacity as per Capacity as per Beyond the EC / CTO/

EC (MTPA) cTO
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Capacity (MTPA)

Mining Plan Sanctioned

(1.) | 2020 250000 250000 250000 250000 250000
S. .
No. Item Details
Details of Court Cases:
36 (@)Whether there is any Court Cases pending against the
’ project and/or land in which the project is proposed to be|No
set up ?
Details of Direction Issued under Environment (Protection) Act / Air (Prevention & Control of Pollution)) Act / Water
. (Prevention & Control of Pollution) Act:
’ (a)Whether any Direction issued under EPA Act/Air N
Act/Water Act ? °
Details of EIA Consultant: |
(a)Have you hired Consultant for preparing document? IYes |
(i)Accreditation No. |94 |
(ii)Name of the EIA Consultant IInd Tech House Consult |
(iii)Address IG-8/6 Ground Floor Sector-11 Rohini Delhi |
(iv)Mobile No. |9415195706 |
38. | (v)Landline No. | 4046801 |
(vi)Email Id Ichauhan.ithc@gmail.com |
(vii)Category of Accreditation IA |
(viii)Sector of Accreditation INon-CoaI Mining |
(ix)Validity of Accreditation |31 3an 2021 |
(x)Uploaded Certificate of Accreditation certified by e i
QCI/NABET Copy_of Certificate of Accreditation
Documents to be Attached: |
(a.I)Upload Copy of EIA/EMP(Text) | Copy. of EIA/EMP(Text) |
(a.Il)Upload Copy of EIA/EMP(Annexures) Report Ing of EIA/JEMP(Annexures), |
(a.Ill)Upload Copy of EIA/JEMP(Maps/Plans/Figures only) Ing of EIA/JEMP(Maps/Plans/Figures only) |
(b)Uploaded Copy of Risk Assessment Report Ing of Risk Assessment |
(@HpleEs s Copy 9f Fea5|t_>|I|ty Beport/ DEEEE _PrOJect Copy of Feasibility Report/ Detailed Project Report(DPR) /Detailed Engineering
Report(DPR) /Detailed Engineering Report /Detailed Report /Detailed C tual Pl A 4 Mining Pl
- Report /Detailed Conceptual Plan /Approved Mining Plan
Conceptual Plan /Approved Mining Plan £RO ctalled Lonceptual ~lan /Approved Tining rlan
(d)Uploaded Copy of Final Layout Plan Ing of Final Layout Plan |
(e)Uploaded Cover Letter Ing of Cover Letter |
39. (f)Uploaded Copy of documents in support of the
competence/authority of the person making this Copy of documents in support of the competence/authority of the person
application to make application on behalf of the User making_this application to make application on behalf of the User Agency
Agency
(g)Uploaded Copy of District Survey Report INA |
(h)Uploaded Copy of Replenishment Study Report & NA
Baseline Survey Data
(i)Uploaded Additional File ICopy of Additional File |
(j)Uploaded Proposal Presentation (To be given in NA
EAC/SEIAA/SEAC meeting)
(k)Uploaded Updated Form1 INA |
Essential Details Sought
NS(; EDS Sought Date EDS Sought Letter
NO Record
Additional Details Sought
NS(.’ ADS Sought Date ADS Sought Letter
Please submit the information/clarification as directed by SEAC in its
(1.) |26/11/2020 meeting dated 05/10/2020. The minutes of the said meeting is available on
the website www.environmentclearance.nic.in and seiaaup
submitted the information/clarification as directed by SEAC in its meeting
(2.) |24/12/2020 dated 05/10/2020. ADS Letter
(3.) |08/02/2021 submitted the information/clarification as directed by SEAC.
(4.) |08/02/2021 submitted the information/clarification as directed by SEAC. ADS Letter
Please submit the information/clarification as directed by SEAC in its
(5.) | 16/09/2021 meeting dated 09/02/2021. The minutes of the said meeting is available on
the website www.environmentclearance.nic.in and seiaaup
(6.) |16/09/2021 submitted the information/clarification as directed by SEAC in its meeting ADS Letter

dated 09/02/2021
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I hereby give undertaking that the data and information given in the application and enclosures are true to be best of my
knowledge and belief. And I am aware that if any part of the data and information found to be false or misleading at any
stage, the project will be rejected and clearance given, if any to the project will be revoked at our risk and cost. In addition to
above, I hereby give undertaking that no activity/ construction/ expansion has since been taken up.

Name of Applicant IVipin Kumar Saxena
Designation | owner

Name of Company (Applicant Name should not be
P ) VIPIN KUMAR SAXENA
Address IR/o-MIG-A/135 Aashiyana Prtham Teh & Distt Moradabad UP
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S

- State Level Environment ImpacfAssessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
To, E-mail : doeuplko@yahoo.com

Sri Vipin Kumar Saxena Website : www.seiaaup.com
S/o Sri Om Prakash Saxena

R/o- MIG -A/135, Aashiyana Pratham,
Tehsil and District Moradabad U.P.

Ref. No 72 /Parya/SEIAA/ 5860/5578 /2020 Date: 21, November, 2024

MoEFCC Proposal no- SIA/UP/MIN/56882/2020 & SEIAA, U.P File no- 5860/5578

Sub: Abeyance of Environmental Clearance for Proposed Sand Morrum Mining from Dhasan Riverbed at
Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha (District- Ihansi U.P., (Leased Area —
24.00 Ha).

Dear Sir,

SEIAA in its 851* meeting dated 07-11-2024, discussed the above matter in light of order dated
22.05.2024 and 16.08.2024 in Hon’ble NGT O.A. No. 440/2023 Naveen Kumar versus State Of Uttar
Pradesh & Ors and noted that the above matter was discussed in its 819t meeting in which it was decided
that:

-.A show cause notice be issued to project proponent regarding non-compliance of Environmental
Clearance conditions as submitted by the petitioner. Project proponent is required to clarify the following
within 15 days- As to why EC issued vide letter no. EC22B001UP110182 dated 18.11.2022 should not be
cancelled...

In the Minutes of 851 SEIAA meeting it is mentioned that:-

.."a show cause notice was issued to the project proponent vide letter No. 221/PARYA/SEIAA/5860-
5578/2019 dated 27/06/2024 but it was received back, hence the show cause notice was e-mailed on the
address given in the application form. The project proponent has not submitted ary regly yet. Hence SEIAA

‘J\lgp'ned to keep the EC issued vide letter No EC22B001UP110182 dated 18/11/2022 in abeyance, in light of
Joint committee report of representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on
08/08/2024...”
Hence as per the decision of the SEIAA EC No EC22B001UP110182 dated 18/11/2022 is kept in
abeyance.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
3‘7}, T ,i L’( Thisdis ;())r your information and necessary action in accordance with provision of EIA notification 2006
as amended).

(Ajay Kumar Sharma)
Member Secretary, SEIAA

L]

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran B8hawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, Forest
and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020 (email -
rocz.lko-mef@nic.in)

4. District Magistrate, Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.in)

6. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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Fw: Abeyance of Environmental Clearance for Proposed Sand/Morrum Mining from
Dhasan Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil-
Garautha ,District- Jhansi U.P, (Leased Area — 24.00 Ha).

From: Directorate of Environment, UP (doeuplko@yahoo.com)

To:  psforest2015@gmail.com; sudheer.ch@gov.in; rocz lko-mef@nic.in; dmjha@nic.in; dmjha@up.nic.in;
ms@uppcb.in

Date: Friday 22 November, 2024 at 12:21 pm IST

| -—--- Forwarded message -~
| From: Directorate of Environment, UP <doeuplko@yahoo.com>
| To: saxenavipin82@gmail.com <saxenavipin82@gmail.com=>; chauhan.ithc@gmail.com
<chauhan.ithc@gmail.com>
. Sent: Friday 22 November, 2024 at 11:52:45 am IST
Subject: Abeyance of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan Riverbed at
" Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —

24.00 Ha).

Directorate of Environment, U.P.,
Dr. Bhim Rao Ambedkar Paryawaran Parisar,
Vineet Khand-1, Gomti Nagar,

| Lucknow-226010.

- web site- http://upenv.upsdc.gov.in

5860 abency.pdf
173.4kB _
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Abeyance of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan
Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha
District- Jhansi U.P, (Leased Area — 24.00 Ha).

From: Directorate of Environment, UP (doeuplko@yahoo.com)
To:  saxenavipin82@gmail.com; chauhan.ithc@gmail.com

Date: Friday 22 November, 2024 at 11:52 am IST

Directorate of Environment, U.P.,

Dr. Bhim Rao Ambedkar Paryawaran Parisar,
Vineet Khand-1, Gomti Nagar,
Lucknow-226010.

web site- http:/upenv.upsdc.gov.in

@ 5860 abency.pdf
L 173.4kB
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

FPhone : 91-522-2300 541, Fax: 91-522-2300 543

To, E-mail : doeuplko@yahoo.com
Sri Vipin Kumar Saxena Website : www.seiasup.com
S$/o Sri Om Prakash Saxena

R/o- MIG —A/135, Aashiyana Pratham,
Tehsil and District Moradabad U.P.

Ref. No 72 /Parya/SEIAA/ 5860/5578 /2020 Date: 21, November, 2024

Dear Sir,

SEIAA in its 851" meeting dated 07-11-2024, discussed the above matter in light of order dated
22.05.2024 and 16.08.2024 in Hon'ble NGT 0.A. No, 440/2023 Naveen Kumar versus State Of Uttar
Pradesh & Ors and noted that the above matter was discussed in its 819™ meeting in which it was decided
that:

_A show couse notice be issued to project propenent regording non-compliance of Environmentol
Cleorance conditions as submitted by the petitioner. Praject proponent is required to clarify the following
within 15 doys- As to why EC issued vide letter no. EC22B001UP110182 doted 18.11.2622 should not be
cancelled...

In the Minutes of 851% SEIAA meeting it is mentioned that:-

_.*a show cause notice was issued to the project proponent vide letter No. 221/PARYA/SEIAA/5860-
5578/2019 dated 27/06/2024 but it was received back, hence the show cause notice was e-mailed on the
address given in the application form. The project proponent has not submitted any reply yet, Hence SEIAA
opined to keep the EC issued vide letter No EC228001UP110182 dated 18/11/2022 in abeyonce, in light of
Joint committee report of representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on
08/08/2024..."

Hence as per the decision of the SEIAA EC No EC22B001UP110182 dated 18/11/2022 is kept in

abeyance.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of

30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
This is for your information and necessary action in accordance with provisipn of EIA notification 2006
(as amended). (

1f
(Ajay Kumar Sharma)

Member Secretary, SEIAA

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow {email - psforest2015@gmail.com)

2. Joint Secretary, Ministry, of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, Forest
and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H", Aliganj, Lucknow - 226020 (email -
rocz.lko-mef@nic.in}

4. District Magistrate, Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.in)

6. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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State Lével Environment lmpé?ﬂsm Autnority, Uttar Pradesh

© \ 3y Directorate of Environment, U.P.

e3 'ol |2005 Vineet Khand-1, Gomti Nagar, Lucknow- 226 010

To, Phone : 91-522-2300 541, Fax:91-522-2300 543
Shiri Vipin Kumar Saxena, E-mail : doeaplin@yshoo.com

S/o Shri OM Prakash Saxena, Website : www.seiaaup.com

R/o MIG-A/135, Aashiyana Pratham,
Tehsil and District- Moradabad, U.P.

Ref. No....... 8. /Parya/SEAC/5860-5578/2018 Date: 99, December, 2024

sub: Cancellation of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan
Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District-
Jhansi U.P., (Leased Area —24.00 Ha).

Dear Sir,

SEIAA discussed the above matter in its 855th meeting in which it was observed- “that the
above matter was discussed in its 851°" meeting in which it was decided to keep the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022 in abeyance, in light of joint committee
report of representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on
08/08/2024. SEIAA noted that show-cause notice has been issued to the project proponent vide
letter no. 221/parya/SEIAA/5860-5578/2019 dated 27. 06.2024. The project proponent-has not
responded yet hence in the interest of the justice SEIAA shall wait for 07 days further thereafter
will proceed for cancellation of Environmental Clearance.”

ihe project proponent hies yet not responded hence SEIAA opined to cancel the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022, in light of joint committee report of
representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on 08/08/2024.

Hence in view of the above the EC issued vide letter No EC22B001UP110182 dated
18/11/2022 is being hereby ~anceiled and no more stands valid.

This is for your information and necessary action in accordance with provision of EIA
notification 2006 (as amended)

(Ajay Kumar Sharma)

\.\/S Member Secretary, SEIAA

Copy, through email, for information and necessary action to -

1. Additional Chief, Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), !nteg rated Regional Office, Ministry of
gnvironment, Forest and Climate Change, “endriva Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

District Magistrate, Jhansi.
Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.in)

6. Copy for Guard File. /

(Ajay Kumar Sharma)
Member Secretary, SEIAA

L
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_Dhasan Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil-
Garautha ,District- Jhansi U.P,File no.-5860/5578 (Leased Area — 24.00 Ha).

e

From: Directorate of Environment, UP (doeuplko@yahoo.com)
To:  dmjha@nic.in; soenvups@rediffmail.com; rocz lko-mef@nic.in; ms@uppch.com; dgmupexp@gmail.com

Date: Tuesday 24 December, 2024 at 05:15 pm IST

Dear Sir,

Please find enclosed as herewith Cancellation of Environment Clearance
for Proposed Sand/Morrum Mining from Dhasan Riverbed at Gata No. 1419 Kh
Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P.,File
no.-5860/5578 (Leased Area — 24.00 Ha).

Directorate of Environment, U.P.,

Dr. Bhim Rao Ambedkar Paryawaran Parisar,
Vineet Khand-1, Gomti Nagar,
Lucknow-226010.

web site- http:/upenv.upsdc.gov.in

':q 00000002.PDF
7~ 34.1kB
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_Dhasan Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil-
Garautha ,District- Jhansi U.P,File no.-5860/5578 (Leased Area — 24.00 Ha).

From: Directorate of Environment, UP (doeuplko@yahoo.com)
To:  saxenavipin82@gmail.com

Date: Tuesday 24 December, 2024 at 05:17 pm IST

Dear Sir,

Please find enclosed as herewith Cancellation of Environment Clearance
for Proposed Sand/Morrum Mining from Dhasan Riverbed at Gata No. 1419 Kh
Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P.,File
no.-5860/5578 (Leased Area — 24.00 Ha).

Directorate of Environment, U.P.,

Dr. Bhim Rao Ambedkar Paryawaran Parisar,
Vineet Khand-1, Gomti Nagar,
Lucknow-226010.

web site- http://upenv.upsdc.gov.in

@ 00000001.PDF
33.5kB
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Registered

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

X Vineet Khand-1, Gomti Nagar, Lucknow-226 010
To, Phone : 91-522-2300 541, Fax: 91-522-2300 543
Shri Vipin Kumar Saxena, E—r;:a_ll:doeuplkc‘)@yahoo.com
S/o Shri OM Prakash Saxena, Websiie snsInpm

R/o MIG-Af135, Aashiyana Pratham,
Tehsil and District- Moradabad, U.P.

Ref. No...8%......./Parya/SEAC/5860-5578/2018 Date: nn. December, 2024

sub: Cancellation of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan
Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District-
Jhansi U.P., (Leased Area —24.00 Ha).

Dear Sir,

SEIAA discussed the above matter in its 855th meeting in which it was observed- “that the
above matter was discussed in its 851° meeting in which it was decided to keep the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022 in abeyance, in light of joint committee
report of representative of Member Secretary, cPCB and RO, MoEF&CC, Lucknow filed on
08/08/2024. SEIAA noted that show-cause notice hos been issued to the project proponent vide
letter no. 221/parya/SEIAA/5860-55 78/2019 dated 27.06.2024. The project proponent has not
responded yet hence in the interest of the justice SEIAA shall wait for 07 days further thereafter
will proceed for cancellation of Environmental Clearance.”

The project proponent has yet not responded hence SEIAA opined to cancel the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022, in light of joint committee report of
representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on 08/08/2024.

Hence in view of the above the EC issued vide letter No EC22B001UP110182 dated
18/11/2022 is being hereby cancelled and no more stands valid.

This is for your information and necessary action in accordance with provision of EIA

notification 2006 (as amended)

{Ajay Kumar Sharma)
. Member Secretary, SEIAA
Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforestZDlS@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch @gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email ~ rocz.lko-mef@nic.in)

4. District Magistrate, Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Ltucknow-226010 (email - ms@uppcb.in)

6. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA



837 ANNEXURE P/4
To,
Sri Vipin Kumar Saxena
5/o Sri Om Prakash Saxena
R/o- MIG —-A/135 , Aashiyana Pratham ,
Tehsil and District Moradabad U.P.
Ref. Ho%lf Parya/SEIAA/ 5860-5578 2020 Date: |5 May, 2025

MoEFCC Proposal no- SIA/UP/MIN/56882/2020 & SEIAA, U.P File no- 5860/5578

Sub: Rejection of restoration application of Environmental Clearance for Proposed Sand/Morrum
Mining from Dhasan Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil-
Garautha ,District- Jhansi U.P,, (Leased Area — 24.00 Ha).

Dear Sir,

SEIAA in its 888" meeting dated 15-4-2025, discussed the above matter SEIAA noted that
Hon'ble NGT in its order dated 03.02.2025 in OA Mo. 08/2025 states that:-

. "Subsequently, by order dated 12.12.2024, the EC was cancelled and the applicant filed the
opplication for restoration of EC on 159.12.2024 and subsequent application on 07.01.2025. The
plea of the applicant is that these restoration applications are still pending.

In pursuance to the order dated 21.01.2025 passed in this OA, the opplicant hos filed the
affidavit doted 29.01.2025 stoting thot the opplicont haos not received the order doted
12.12.2024, concelling the EC nor the said order has been served upon the oddress of the
opplicant...”

SEIAA gone through file and documents and noted that:-

» Before cancellation of EC, in light of Natural Justice, show cause notice was issued to the
project proponent vide letter no. 221/Parya/ SEIAA /5860-5578/2015 dated 27.06.2024
and was sent by registered post on the address submitted by the proponent in application
form for EC but it was not received and returned back. Hence show cause notice was
communicated to the project proponent vide email dated 10.07.2024 and 11.07.2024. He
never replied to the show cause notice.

s Subseguently, the said EC was kept in Abeyance in light of joint committee report of
representatives of MS, CPCBE and RO, MoEFCC Lucknow filed on 08.08.2024, vide letter no.
72/Parya/SEIAA/5B60-5578/2020 dated 21.11.2024 and this order was sent by registered
post on the address submitted by the proponent in application form for EC, but it was not
received and returned back. Hence Abeyance letter was communicated to the project
proponent along with DM, Jhansi, MS, UPPCB along with others vide email dated
22.11.2024.

s Thereafter said EC was cancelled and letter no. 87/Parya/SEAC/5860-5578/2018 dated
22.12,2024 with Subject- Cancellation of Environmental Clearance for proposed
Sand/Morrum Mining Project at Dhasan River, Gata No.- 1419 Kh, Khand No.- 1, Village:
Dhamnaud, Tehsil Garautha & District: Jhansi was sent by registered post on the address
submitted by the proponent in application form for EC, it was also communicated to the
project proponent along with DM, Jhansi, MS, UPPCB along with others vide email dated
24,12.2024 on the email address submitted by project proponent in application form.
Registered post was not recelved and was returned back. The consultant was also
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intimated vide email dated 06.01.2025. 5o it is not correct to say that ..."said order has not
been served upon the address of the applicant”,

* Itis clear that he was in receipt of show cause notices but chose not to reply to the SEIAA
on the show cause notices, order keeping the EC in abeyance as well as cancellation of EC
order, Otherwise, how did he file restoration application? He is misrepresenting the facts
in this matter,

Order dated 13.12.2024 in Original Application No. 440/2023 (IA No 607/2024, IA No
535/2024, IA No 383/2024) Naveen Kumar Applicant versus State of Uttar Pradesh & Ors, filed in
Hon’ble NGT in the same case states that:

"5, The Tribunal after considering the report of the joint Committee in the order dated
28.08.2024 hod noted that out of 76 “Specific” conditions of EC and 48 “General” conditions, 38
were found to be ‘not complied”, 17 were found to be ‘partiafly complied” and 48 were found to
be ‘being 3 complied”, Hence, the Tribunal had found gross non-compliance with the majority of
the EC conditions. After noting the said non-compliance, the Tribunal directed the SEIAA, UP and
UPFCE to take action in occordance with the low against the Project Proponent by duly complying
with the principles of natural Justice.”...

Hence SEIAA opined to reject the restoration application, as EC was cancelled based on
non- compliance of EC conditions as reported by joint committee and submitted to Hon'ble
NGT and ample opportunity was given to him to explain himself.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

This is for your information and necessary action in accordance with provision of EIA notification

2006 (as amended). %

(Ajay Kumar Sharma)
Member Secretary, SEIAA
through email, for information and necessa nto-

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H", Aliganj, Lucknow -
226020 (email - rocz.lko-mef@nic,in)

4. District Magistrate, Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email - ms@uppch.in)

6.

Copy for Guard File. /

|Ajay Kumar Sharma)
Member Secretary, SEIAA
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839
Fratay Srarfasrd, Jhansi

(@TT-ALHTT)
GATTETIT TEATT T (Letter of Intent)

TN SnTRA

TaT: LOI/2025/5/27-05-2025 00:00:00/490350 famt=: 27-05-2025

T, ST (TRE) FaamEet, 2021 F 99 23 F daq9q @97 92T F Tgaid T T TRiaT |

ffeereat w1+ farg frazo
IBIEEETIEAGIE K P SINGH BHADORIA CONTRACTOR (mstc/K P SINGH BHADORIA CONTRACTOR/553137)
IBIECESIEIREN E46A BALWANT NAGAR THATIPUR GWALIOR, GWALIOR
IRIEEET IR I CIESE B 9826270916, -
g7 geaT F¥ Aafyr 60 TTE =T AT ST T2 07 2
GG EIREERN
ufarsre SRR Tgdia TTHAZEAT ATST (SATE) H&IAT FAFA/TTAT
1523130201 Jhansi Garautha gHATE - 152313 1419kha (@7=-01) 24.0000 %o /250000.00 = Hto
I ga<Tfy
FLATT FIATTATAT Sgaufasax TIHTE F1T e AT IAATE H1 fifas ITDMF (F) | ITTCS (F) | ar=x
Syafas () garfr (F) (TIFTY F17 ga7 fweq gATII™ST
gaTTfarsT (TTT IS FTIT EERLY
25%) (F) gaTTfarsT gaTiar (F)
20%) (%)
Morrum 250000.00 424.00 106000000.0000 26500000.0000 | 21200000.0000 | 38325000.00 | 3832500.00 | 766500.00 | 0.00
A 106000000.0000 | 26500000.0000 | 21200000.0000 | 38325000.00 | 3832500.00 | 766500.00 | 0.00

A ATTH ATAT T AT & T ITH 27 G 2 FF [=RaH % q= AT T FF ATATT 0 o T upminemitra.in TEd 7 A0 AR F ATATE T2 qT0H AT
AT @ Tear R e i FEaret A S |

AT BT ATANT-1 AT T ALTAT PhAT ST AF9TF 2|



21.
22.
23.
24.
25.

AUH-1
ggafy ‘Tmﬂaﬂ' 2l
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. I aTferET & wreH-7 # dfha afasfy 7 vaw av F gaw fhed i g@or g %0 3,83,25,000.00 (A7 FrE AT 7 vt ST =07) anerT 77 (Letter of intent) Rt R STy

# fafTr T 03 F1d feaw ¥ a7 SHwE-A § =wfas 7 Fgifvg s g ©0853, ddg @aT 47 aTqFd SN § FTHT FT ST AT A7 Gauta Srartawiy ey (@i
ATAT), T F yeqa BT St affEm grm

. 2 it eafa & wfogfa 3 womw ad % g7 Ghed it a9 g=71far =0 3,83,25,000.00 SHT Fd & fAwet i 77 f777a I e 0= A1 fAved v g f-fae sriee 7+t % &9 & Sy v

AT gAETfr %0 93,75,000.00 (FTeer AT T=gwe g1Y &) T5T TLAHTT % T4 H Sod F2 &7 ST AT 30 Traed § Teqd rs Jearaad fF=mfi 27 grm

. 3 T 7 AT Aty 05 av gRiT aveq S-Ffear 97 ST ahnar § I & 57 WTH Haig S-Arst aret A 37 w0 424,00 WA AHieT 747 a9 & o ATy SAenit &9 § mea ang

A fera soafast 1 arfis 97T (2,50,000.00 =FHET) TATG20r qATART THI-07 § 0= ariid 7 o & 0/ S a7 a3 tawor garaty swyr-uy #§ oAty arfiw wre aquer
20T TEafead & g TR AT THI-0 & SIfHe arfid qrA7 B 97 a9 & o0 IT6 qaig S-Aarsy aret 7 2% 50 424.00 T ATHeT T 0T FT TIT a9 5q S-ATeray A
ereerter et &7 STt aqadt aut & goaw a9 e a9 H ST i aqerier 97 10 ihed 1 ariw gig T g S-ArarHt Ay aaerer [Feiteq £ St aagew 9w a9 e
Fadt aut & forw it S-ATerat 7 aaeriar 3 Maamaett,2021 % G99 STGgAT % A9 TETaTea gTe7 ST 0 STt

. 4- Ty T ST I F UF g T AeaY (A9, A UF Giaad, 3090 TEAS F qH AT AT ATHET 2q 37 Tasifa v v freq &1 e=rier & s g & syaror afga yeqa

SITAT ATFATS G TAT AAHIST T ATSIAT ITH ZI % UF HTE o Aea? T TTIARTL 6 THE TATGL0 FATT T THTO-0 g TqTe TEQT 637 a7 Afams g, aerar ffaamasi-2021 %
=9-60(1) & ITfareT=T % de=avid =0 10,000.00 WA % a7 & orfeq arweh Suv ATt i S

. 5- fmamaef-2021 F Aaw-35(4) F ewavia qatar £ Tt £ w7 S autad auaraty §, e ST g a9 T araftat w7 R SET Swaras g aurear G

SITAT AfaTd g fAw-35(4) F Seerae S gar § Sty faamaei-2021 % F=w-60(7) F et Sy e o5 e w7 a@1i|

. 6- 3090 IT @At (TFvEre) Fammaet, 2021 % faw-17 & Sfeatad STirart % Sqar Tgrar® & T SHHT FHIRET a7 FaH7-36(1) F ATaTe AT S0 T U IAET A2

FA Fq Tad IALETAT ZAT

. 7- 3 MEAEet-2021 % Faw-35 # At aeT i F e qaid ardah, AeE-T9 [Tl ST 5 UF ATg 6 A1a7 1799 G20 00 27 (I o el 12T STaa afemrt

(e, qaea ud Afead [MEeme, 300, F@Ts) & ATHIEATS T AT TSqd FHAAT g T a1 SATATST (%62 ST T2 FA TSI, FA TZT 0 TEQT STafey sTar ai= a9, S T2 21,

F oo e g == FreET aquited R S F uE Arg % a7 ywarad w7, maiaw s A e g, TH Ty F awe Areaed Y d w5 g aEaiaT
AT & T AT TORAT & ZTT, T TSIAT STedTah STaarg SuaTaiy & Term TTIAHTT gTe7 ST AT STt 7 THTETT F7 61 THd T T TTETs B T FHA 5§ o1 ared gl
TRATSIAT Y=aqTae, ST SreE-a T8 6T g1, a4ty Faw-35 # IFeataq suardt % sqae faa & W vF 71 7 aty F a7 @a qrer Iwqa el (6Ar g1 a1 Tiawor ST S
T 2 e 72t a1 21, ®0 10,000.00 Wi #it onfEq & forw awft grm anfia #it g Sy Fe & fOwet g1 07, I G A, TEAfead Tg & qroe Sy v e gfhd i
SR F FEIAT T ST

. 8- TATATT FATT(T THT-T ST 62 ST o 31 & U 6T % a7 @ qgrfaetd 7 (AOaTad FHIaT a1 Sfqard grm A7 TRATsTT Tearas Taiaeor Sarai SHTo-0s T8 F#652 ste

% TF WIE & a7 qgriaeg 7 Moo F7 § e g1 Sar § av, are=-ao (9 Fee & TAT, TSra® g0 ST 7 T TOH fhed o aiagfT A a7t w7 9w & 0 § a6veaq
Exisienil

. 9-ugTiarerd FT fFouras 6 St & 1@ aarsT Swara g, G ST F S0 a4T TAaiEd & A & o, 0 15,000.00 wi wEE A 3 7 I awae, 2021 F FEw-35(7) ®

afafEs yreat & o Bl v & f=fT ararae £ e=erter st G smaem

. 10-=w7 TgTfererd FT o fr ST 6 SUTed TgaTa G127 qohTel @ | AT TTEFd BT Smm
. N -TTST TEERTT ATAT Frg TLHTT G THT-T0F T7 [HeTRT T2 T 97 ToAT A2 (37 T AT Tt ga2Tier 7 &7 Tfaera) va fSrer afast wrevsas = (37 Taedt 7 F1 ow2rier #7 a9

TFTerT) IUTETH & &7 § STHT FAT g

. 12-faw-36 & Sfeatad TTaaTar F SAqaTe Thagd 6l (FRreret & oy @@ % 27 97 360 =T geaar FawifEr & ana 7 {00800 Favr v afgd uF =% TreefAre #7 At

SRR 3% =5 TeeATe T7 A0TFR0AZ0ET0 T ot v, Fome qeafead @aq ugr o § Tiaed q WA TodH aTed & a1 fFia 6 T 9= S-UH0TH0 11 97 siha F0rv0 Frs/
FTTAIE T ST TR ST TLIAT T 61 GIAaT g 6T ST T w7 F T-7GTd FT U T2d 39 AT 77 F FEerd Tam| 57 1 HT0FT0E00 FHY 37 A0 TFOAE0T0 Thmat
FTT AT T T TR ST A F T w5 A9 &G T qeiaa e o Mae-67 F swaet & a6t ariema aferwrr  grer SRS 7R S 97 queq YRS Sueey HEE S5 AT
ST 7 2 ¥ 39 7 FEmraet, 2021 % FEaw-60 F dwwiq ag ared FH ARE g/

. N 3-AAE TR g afdmew % areer fEAiE: 05.09.2018 F ATATAT W UST ATH FIET FAF & F (HHE T 97 qer 9efie e w7 Haened § w47 #970% gy 7 9qw

ATEFRTAE Zreefistes Ieh AIFead? § Treiie HITAT| ater Hefie & e sHsaas T g7 sraeds o -

. (3) The Weigh bridge device should use the MQTT protocol to transmit data.

. (4) The Weigh bridge device should transmit data over the internet to IOT infrastructure in cloud.

. A4- AT HreT FoaT S T, TEATH T FRT G, T T A0S @A FORAT T8 T S

. 15- TSrerrterTy grer Frfred qeaT & & == #1787 Fhar sem

. 16~ TET A T AT § FF wefta/ e sntE g1 @h w A2t T Serm

. N7~ T & % AT Tl aivaed gq T9A S-uH0uH0 11 fta frar smrm, gt av mfhstt 1 o g wafda fBar smem

. 18- TETETEF FTT At & A 9T F TAEe0 Ta=gdr THI T, FAA AT AT T ot T Ieerae Phd ST T2 THETT T2 HT ST T T i1 0 Srad? T3 2 F TAT

TrATTaERTeT eraaT 757 FEATY g9 9gT o H 6T ST 9T 21

19- TETATE FTT TATE20 Ta=gal THTI-1= Ud HT0ZT0S0 TTH F7 FETAT | SAT T 5 ST 2l SATT ITH 7 G T TTEwT AT ST 7T

20- 30%0 3T @ (W) Frammaett, 2021 % fFaw-68 % refi= 91fi  TartHat HT TIaHe T H7 AT g, ST G-FTHal Ud Tgre 81F % 757 99 g
21~ TS FTATE AT Fex TLAHTT FIT A1 At/ ATE S9TE gIaT g AT H0E 7 Fo7ar Qe st i1 St g, T ag THgre o1 a9 gt
22- HTAT I “ATATAT, A0 TET T ATHF0T St WA Tty AT T I A0 7 I 6T S

23- 2-ffaeT g ST TUTel 7 ATEAH ¥ G TE U7 @A U5t TG 6 ST 0 YA o (S ST 95 TF A THTOT T T FATIT & e A ST T2 2
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Government of India
A Ministry of Environment, Forest and Climate Change
, “Q\ (Issued by the State Environment Impact Assessment Authority(SEIAA),
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Dated: 05/12/2025 @

To,
Shri Rudrapal Singh Bhadoria
M/s k p singh bhadoria contractor
E-64, Balwant Nagar, Thatipur, GWALIOR, MADHYA PRADESH, 474011
kpsingh.parivesh@zohomail.in
Subject: Grant of Terms of Reference under the provision of the EIA Notification 2006-regarding Morrum
Mining from Dhasan River Bed at Gata No.- 1419 ¥, Khand No.- 01, Village: Dhamnaud,
Tehsil: Garautha, District: Jhansi, State: Uttar Pradesh, (Leased Area - 24.00Ha.).
Sir/Madam,

This is in reference to your application for Grant of Terms of Reference under the provision of the EIA
Notification 2006-regarding in respect of project Morrum Mining from Dhasan River Bed submitted to
Ministry vide proposal number SIA/UP/MIN/550392/2025 dated 04/09/2025.

2. The particulars of the proposal are as below:

(i) TOR Identification No. TO25B0107UP5272095N

(ii) File No. 10206

(iii) Clearance Type TOR

(iv) Category B1

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

(vii) Name of Project Morrum Mining from Dhasan River Bed
(viii) Name of Company/Organization k p singh bhadoria contractor
(ix) Location of Project (District, State) JHANSI, UTTAR PRADESH
(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xii) Applicability of Specific Conditions yes

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part
A and B) were submitted to the SEAC for Appraisal under the provision of EIA notification 2006 and its
subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 15-10-2025. The
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minutes of the meeting and all the Application and documents submitted [(viz. Form-1 Part A, Part B, Part
C EIA, EMP)] are available on PARIVESH portal which can be accessed by scanning the QR Code above.
5. The brief about configuration of plant/equipment, products and by products and salient features of the
project along with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and
C)/EIA & EMP Reports/presented during SETAA are annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 15-10-2025 based on information & clarifications provided by the
project proponent and after detailed deliberations recommended the proposal for grant of Terms of
Reference under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of
specific and general conditions as detailed in Annexure (1).

7. The SEIAA in its meeting held on 26-11-2025 has examined the proposal in accordance with the
Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto and after
accepting the recommendations of the SEAC hereby decided to grant Terms of Reference for instant
proposal of Rudrapal Singh Bhadoria under the provisions of EIA Notification, 2006 and as amended thereof
subject to stipulation of specific conditions as detailed in Annexure (1).

8. The SEIAA reserves the right to stipulate additional conditions, if found necessary.

9. The Terms of Reference to the aforementioned project is under provisions of EIA Notification, 2006. It
does not tantamount to approvals/consent/permissions etc. required to be obtained under any other
Act/Rule/regulation. The Project Proponent is under obligation to obtain approvals /clearances under any
other Acts/ Regulations or Statutes, as applicable, to the project.

10. The final EIA report after incorporation of public hearing observations/comments should be submitted
to the committee for further consideration of the matter.

11. You are advised to submit the EIA-EMP report incorporating recommendations of public hearing for
further consideration of the matter as per procedure laid down in the Gazette Notification SO 1533(E)
dated 14.09.2006 as amended. The matter will not be considered pending till your reply or EIA/EMP report
is received.

12. This issues with the approval of the Competent Authority.

Annexure 1
Specific Terms of Reference s for (Mining Of Minerals)

1. Environmental Attributes

S. No Terms of Reference

1. Primary survey data must be incorporated in the EIA report.

2. A development plan for the nearest villages, including those impacted by the project, should be
incorporated.

3. A social survey should be conducted to identify socio-economic gaps, and a plan for addressing

11 these gaps should be submitted.

4. A site specific plantation plan, based on the calculation of 100 trees per hectare, should be
prepared. The plan should include the location for plantation and adequate measures for the
safety and survival of the plantations.

5. At least 2% of the project cost should be earmarked towards Corporate Environment
Responsibility (CER).

40

SIA/UP/MIN/550392/2025 Page 2 of 12



S. No

8

AN

3

erms of Reference

-

10.

11.

12.

13.

14.

15.

16.

17.
18.

19.

20.

21.

22.

. A plan for water recharge points should be prepared, particularly at locations with adequate roof

arca.

. Project proponent should present latest drone videography of the project site mentioning the

date, time and geo coordinates at the time of EIA presentation and also enclosed in pen drive
with EIA report/presentation.

. Videography of baseline monitoring period with date, time and geo coordinates should be

attached in EIA report and also presented during the EIA presentation.

. Raw data of all the baseline monitoring parameters will be provided as an annexure to the EIA

Report.

NOC from Irrigation Department/Concerning Authority regarding river bed mining to be
submitted at the time of EIA presentation.

To ensure proper monitoring, the project proponent/consultant should provide evidence in form
of (A) Logbook of their site visit along with activities carried out during monitoring (B) Real
time photographs showing monitoring machine, public, lab person etc.

Proprietor/proprietor representative should be present at the time of monitoring and monitoring
should be conducted as per CPCB SOP/NABET/QCI guidelines. Lab responsible person should
be present at the time of EIA presentation.

EIA coordinator & FAE should give a notarized affidavit during EIA presentation that they have
personally visited the site & they have also taken all the mitigating measures for any critical
issues involved in the project.

The project proponent will have to inform the schedule of monitoring/data collection
programme to the SEIAA/SEAC, UP and UPPCB before start of data collection. In case of
failure, the collected baseline monitoring data will be treated as null and void.

The details of equipment used for baseline monitoring alongwith its photograph mentioning
date, time and geo coordinates for preparation of EIA report should be clearly displayed to the
people present during public hearing and the complete details related to monitoring period must
be mentioned in the minutes of public hearing.

Original lab analysis report of the project proposal along with EIA report should be uploaded on
Parivesh Portal.

Combined KML of all mines in a cluster should be submitted at the time of EIA.

The project proponent/Consultant should identify the core & buffer zone (2.5 km) of the mining
site.

Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road to be submitted at the time of EIA presentation.

Proponent/ Consultant should submit the plan/information along with technology (photographs
of water sprinklers/ tankers) to be implemented for mitigating dust at source points in lease area
and haulage road during operation activity/vehicular movement. Technology should be
displayed at the time of EIA presentation.

Proposed plantation working with area specific plant species, number of plants to be planted and
place of plantation along with a proper map to be submitted at the time of EIA presentation.

Water requirement details along with source of water and the permission/ agreement with the

SIA/UP/MIN/550392/2025
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4
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-

concerning authority/ person to be submitted at the time of EIA presentation.

23. Proponent/consultant  shall present TOR specific/additional conditions compliance,
observation/suggestions raised during the public hearing and commitment made by the project
proponent in a tabular form with a time bound plan at the time of EIA presentation.

24. Corporate Social Responsibility (CSR) to be prepared as per the MoEF guidelines and present it
at the time of EIA presentation. At least 2% of the project cost should be earmarked towards
Corporate Environment Responsibility (CER).

25. Submit the hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

26. The excavation work is only to be carried out from morning till evening, no night time
mechanical work would be carried out in view of environmental safety.

1.2

1- The project proponent shall submit NoC from Forest Department along with EIA study.

2- Proposed production per annum shall be as per approved replenishment study report and this
report should be submitted to SEIAA, UPPCB and IRO, MoEFCC.

3- The project proponent shall comply all orders/directions/guidelines/OM of the Hon’ble Supreme
Court, Hon’ble National Green Tribunal (NGT), Hon’ble High Court, Govt. of India and Govt. of
UP. The project proponent shall obtain all the necessary permissions/approvals from the concerned
Govt. Departments/ Authorities/Organizations.

4- Technical documents/EIA/EMP etc. should be signed by the consultant and project proponent
both.

5- The address of the lease area and production per annum should match with that mentioned in
DSR and Lol. In case there is any difference clarification/ amendment letter from competent
authority shall be submitted along with EIA. EIA and public hearing shall be conducted as per EIA
notification, 2006 (as amended) and the address of lease area and production per annum shall be as
mentioned in DSR and Lol.

6- Latest KML file for the area and mining lease area should be provided.

7- The project proponent shall comply with all the criteria issued by MoEF&CC from time to time
regarding siting of Industries.

8- Status of leases granted/to be granted in various mining khands along with production since the
formulation of DSR, duly certified by the competent authority should be submitted.

9- In case project proponent intends to temporarily store mined out material or any tools,
equipment’s or other material outside mine lease area then NOC from competent authority for doing
so should be submitted and details of such area and associated Environmental impacts should be
included in EIA-EMP report. This should also be clearly mentioned during public hearing.

10- Road network to be used by the project should be clearly shown on Survey of India topo sheet
in 1:50,000 scale. In case road network involves forest road, permission should be obtained from
Forest Department and a copy of the same should be submitted at the time of appraisal of EIA-EMP
report.

11- The project proponent should clearly spell out whether it is a green field or brown field project.
In case it is a brown field project and -

(1) If the earlier and present lease holder are same then compliance report of previous EC should be
submitted.

(11) If the earlier and present lease holder are different then environmental footprint of the site and
mitigation measures should be included in EIA-EMP report.

12- In case of expansion / renewal of earlier EC, following information should be submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office, MoEFCC, Gol,
Lucknow.
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b. Copy of CTE and CTO issued by SPCB.

c. Status of submission of six-monthly compliance report to EC granted earlier

d. Court cases, if any.

13- Observations raised in public hearing, replies submitted by project proponent, suitable
modifications carried out should be mentioned in EIA-EMP report.

14- DSR formulation is done by a sub-committee formed at District level and representative of
Forest Department is a member in this sub-committee, so it is expected that they examine the issue
of distance of forest area from the mining lease as well as distance of protected area from the
mining lease. Hence, a certificate signed by an officer not below the rank of ACF shall be submitted
along with EIA-EMP that no forest land is involved in mining or as a route for mineral
transportation and does not lie with-in any Protected area, National Park, Sanctuary and ESZ. If
forest land is involved the project proponent shall obtain forest clearance and permission of Central
and State Government as per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,
2023.

15- Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. Also, the coordinates of area earmarked for plantation should be clearly spelt out.
Survival of plants should be as per GoUP norms.

16- The project proponent shall submit details of nearby water bodies and plan to ensure that these
water bodies do not get polluted due to mining activity.

17- Along with the EIA-EMP report, PP / consultant will also submit in tabular form as to how they
have addressed entire ToR while preparing draft EIA-EMP report for PH. Further, PP / consultant
will submit in tabular form as to how they have addressed issues raised during public hearing and
have incorporated the same in final EIA-EMP report. A presentation to this effect should be made
before SEAC at the time of EIA-EMP presentation.

18- The project proponent shall submit along with EIA the details of School in the vicinity of
project area in which rooftop solar plant, toilets will be constructed specially girl school under CER
activities.

19. These TORs shall be subject to any order from any court/tribunal or any guidelines issued by
MOEFCC.

Standard Terms of Reference for (Mining of minerals)

S. No

Terms of Reference

1.1

Year-wise production details since 1994 should be given, clearly stating the highest production
achieved in any one year prior to 1994. It may also be categorically informed whether there had
been any increase in production after the EIA Notification 1994 came into force, w.r.t. the highest
production achieved prior to 1994

1.2

A copy of the document in support of the fact that the Proponent is the rightful lessee of the mine
should be given

1.3

All documents including approved mine plan, EIA and Public Hearing should be compatible with
one another in terms of the mine lease area, production levels, waste generation and its
management, mining technology etc. and should be in the name of the lessee

14

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/
toposheet, topographic sheet, geomorphology and geology of the areashould be provided. Such an
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Imagery of the proposed area should clearly show the land use and other ecological features of the
study area (core and buffer zone)

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating
geological map of the area, geomorphology of land forms of the area, existing minerals and mining
history of the area, important water bodies, streams and rivers and soil characteristics

1.6

Details about the land proposed for mining activities should be givenwith information as to whether
mining conforms to the land use policy of the State; land diversion for mining should have approval
from State land use board or the concerned authority

1.7

It should be clearly stated whether the proponent Company has a well laid down Environment
Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with
description of the prescribed operating process/procedures to bring into focus any
infringement/deviation/ violation of the environmental or forest norms/ conditions? The hierarchical
system or administrative order of the Company to deal with the environmental issues and for
ensuring compliance with the EC conditions may also be given. The system of reporting of non-
compliances / violations of environmental norms to the Board of Directors of the Company and/or
shareholders or stakeholders at large,may also be detailed in the EIA Report

1.8

Issues relating to Mine Safety, including subsidence study in case of underground mining and slope
study in case of open cast mining, blasting study etc. should be detailed. The proposed safeguard
measures in each case should also be provided

1.9

The study rea will comprise of 10 km zone around the mine lease from lease periphery and the data
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period

1.10

Land use of the study rea delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological
features should be indicated. Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phases and submitted. Impact, if any, of change of
land use should be given

1.11

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area,
distance from mine lease, its land use, R&R issues, if any, should be given

1.12

A Certificate from the Competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. In the event of any contrary
claim by the Project Proponent regarding the status of forests, the site may be inspected by the State
Forest Department along with the Regional Office of the Ministry to ascertain the status of forests,
based on which, the Certificate in this regard as mentioned above be issued. In all such cases, it
would be desirable for representative of the State Forest Department to assist the Expert Appraisal
Committees

1.13

Status of forestry clearance for the broken up area and virgin forestland involved in the Project
including deposition of net present value (NPV) and compensatory afforestation (CA) should be
indicated. A copy of the forestry clearance should also be furnished

1.14

Implementation status of recognition of forest rights under the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated
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The vegetation in the RF / PF areas in the study area, with necessary details, should be given

1.16

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area
and details furnished. Impact of the project on the wildlife in the surrounding and any other
protected area and accordingly, detailed mitigative measures required, should be worked out with
cost implications and submitted

1.17

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site Tiger/
Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be
clearly indicated, supported by a location map duly authenticated by Chief Wildlife Warden.
Necessary clearance, as may be applicable to such projects due to proximity of the ecologically
sensitive areas as mentioned above, should be obtained from the Standing Committee of National
Board of Wildlifeand copy furnished

1.18

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic
and RET Species duly authenticated, separately for core and buffer zone should be furnished based
on such primary field survey, clearly indicating the Schedule of the fauna present. In case of any
scheduled- I fauna found in the study area, the necessary plan alongwith budgetary provisions for
their conservation should be prepared in consultation with State Forest and Wildlife Department and
details furnished. Necessary allocation of funds for implementing the same should be made as part
of the project cost

1.19

Proximity to Areas declared as Critically Polluted or the Project areas likely to come under the
Aravali Range, (attracting court restrictions for mining operations), should also be indicated and
where so required, clearance certifications from the prescribed Authorities, such as the SPCB or
State Mining Dept. Should be secured and furnished to the effect that the proposed mining activities
could be considered

1.20

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies
demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as
mangroves, if any, should be furnished. (Note: The Mining Projects falling under CRZ would also
need to obtain approval of the concerned Coastal Zone Management Authority)

1.21

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be
kept in view. In respect of SCs /STs and other weaker sections of the society in the study area, a
need based sample survey, family-wise, should be undertaken to assess their requirements, and
action programmes prepared and submitted accordingly, integrating the sectoral programmes of line
departments of the State Government. It may be clearly brought out whether the village(s) located in
the mine lease area will be shifted or not. The issues relating to shifting of village(s) including their
R&R and socio-economic aspects should be discussed in the Report

1.22

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon
season) ; December-February (winter season)|primary baseline data on ambient air quality as per
CPCB Notification of 2009, water quality, noise level, soil and flora and fauna shall be collected
and the AAQ and other data so compiled presented date-wise in the EIA and EMP Report. Site-
specific meteorological data should also be collected. The location of the monitoring stations should
be such as to represent whole of the study area and justified keeping in view the pre-dominant
downwind direction and location of sensitive receptors. There should be at least one monitoring
station within 500 m of the mine lease in the pre-dominant downwind direction. The mineralogical
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composition of PM10, particularly for free silica, should be given

1.23

Air quality modeling should be carried out for prediction of impact of the project on the air quality
of the area. It should also take into account the impact of movement of vehicles for transportation of
mineral. The details of the model used and input parameters used for modeling should be provided.
The air quality contours may be shown on a location map clearly indicating the location of the site,
location of sensitive receptors, if any, and the habitation. The wind roses showing pre-dominant
wind direction may also be indicated on the map

1.24

The water requirement for the Project, its availability and source should be furnished. A detailed
water balance should also be provided. Fresh water requirement for the Project should be indicated

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the
Project should be provided

1.26

Description of water conservation measures proposed to be adopted in the Project should be given.
Details of rainwater harvesting proposed in the Project, if any, should be provided

1.27

Impact of the Project on the water quality, both surface and groundwater, should be assessed and
necessary safeguard measures, if any required, should be provided

1.28

Based on actual monitored data, it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case the
working will intersect groundwater table, a detailed Hydro Geological Study should be undertaken
and Report furnished. The Report inter-alia, shall include details of the aquifers present and impact
of mining activities on these aquifers. Necessary permission from Central Ground Water Authority

for working below ground water and for pumping of ground water should also be obtained and copy
furnished

1.29

Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology should be brought out

1.30

Information on site elevation, working depth, groundwater table etc. Should be provided both in
AMSL and bgl. A schematic diagram may also be provided for the same

1.31

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form
(indicating the linear and quantitative coverage, plant species and time frame) and submitted,
keeping in mind, the same will have to be executed up front on commencement of the Project.
Phase-wise plan of plantation and compensatory afforestation should be charted clearly indicating
the area to be covered under plantation and the species to be planted. The details of plantation
already done should be given.The plant species selected for green belt should have greater
ecological value and should be of good utility value to the local population with emphasis on local
and native species and the species which are tolerant to pollution

1.32

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in
truck traffic as a result of the Project in the present road network (including those outside the
Project area) should be worked out, indicating whether it is capable of handling the incremental
load. Arrangement for improving the infrastructure, if contemplated (including action to be taken by
other agencies such as State Government) should be covered. Project Proponent shall conduct
Impact of Transportation study as per Indian Road Congress Guidelines
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1.33

Details of the onsite shelter and facilities to be provided to the mine workers should be included in
the EIA Report

1.34

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans
and with adequate number of sections) should be given in the EIA report

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical medical
examination schedules should be incorporated in the EMP. The project specific occupational health
mitigation measures with required facilities proposed in the mining area may be detailed

1.36

Public health implications of the Project and related activities for the population in the impact zone
should be systematically evaluated and the proposed remedial measures should be detailed along
with budgetary allocations

1.37

Measures of socio economic significance and influence to the local community proposed to be
provided by the Project Proponent should be indicated. As far as possible, quantitative dimensions
may be given with time frames for implementation

1.38

Detailed environmental management plan (EMP) to mitigate the environmental impacts which,
should inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if
any, occupational health impacts besides other impacts specific to the proposed Project

1.39

Public Hearing points raised and commitment of the Project Proponent on the same along with time
bound Action Plan with budgetary provisions to implement the same should be provided and also
incorporated in the final EIA/EMP Report of the Project

1.40

Details of litigation pending against the project, if any, with direction /order passed by any Court of
Law against the Project should be given

1.41

The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation
of EMP should be clearly spelt out

1.42

A Disaster management Plan shall be prepared and included in the EIA/EMP Report

1.43

Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project
shall clearly indicate environmental, social, economic, employment potential, etc

1.44

Besides the above, the below mentioned general points are also to be followed:- a) All documents to
be properly referenced with index and continuous page numbering. b) Where data are presented in
the Report especially in Tables, the period in which the data were collected and the sources should
be indicated. ¢) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,
noise etc. using the MoEF&CC/NABL accredited laboratories. All the original analysis/testing
reports should be available during appraisal of the Project. d) Where the documents provided are in
a language other than English, an English translation should be provided. ¢) The Questionnaire for
environmental appraisal of mining projects as devised earlier by the Ministry shall also be filled and
submitted. f) While preparing the EIA report, the instructions for the Proponents and instructions for
the Consultants issued by MoEF vide O.M. No. J-11013/41/2006-IA.II(I) dated 4th August, 2009,
which are available on the website of this Ministry, should be followed. g) Changes, if any made in
the basic scope and project parameters (as submitted in Form-I and the PFR for securing the TOR)
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should be brought to the attention of MoEF&CC with reasons for such changes and permission
should be sought, as the TOR may also have to be altered. Post Public Hearing changes in structure
and content of the draft EIA/EMP (other than modifications arising out of the P.H. process) will
entail conducting the PH again with the revised documentation. h) As per the circular no. J-
11011/618/2010-IA.II(I) dated 30.5.2012, certified report of the status of compliance of the
conditions stipulated in the environment clearance for the existing operations of the project, should
be obtained from the Regional Office of Ministry of Environment, Forest and Climate Change, as
may be applicable. i) The EIA report should also include (i) surface plan of the area indicating
contours of main topographic features, drainage and mining area, (i1) geological maps and sections
and (ii1) sections of the mine pit and external dumps, if any, clearly showing the land features of the
adjoining area
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s Globus
Environment Engineering Services to SEAC on 15-10-2025.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project —

The terms of reference is sought for Morrum Mining from Dhasan River Bed at Gata No.- 1419 4,
Khand No.- 01, Village: Dhamnaud, Tehsil: Garautha, District: Jhansi, State: Uttar Pradesh, (Leased

Area - 24.00Ha.).

2. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIA/UP/MIN/550392/2025
2. | File no. allotted by SEIAA,UP 10206
3. | Date of Letter of Intent (Lol) issued by | 27/05/2025
DGM
Date of approval of Mining Plan 19/08/2025
Name of Proponent M/s K. P. Singh Bhadoria Contractor
Prop. Shri Rudra Pal Singh Bhadoria
S/o Shri Krishna Pal Singh Bhadoria
6. | Full correspondence address of | E46/A, Balwant Nagar, Thathipur, Gwalior M. P.
proponent
7. | Name of Project Morrum Mining from Dhasan River Bed
8. | Project location (Plot/Khasra/Gata No.) Gata No. 14193, Khand No. 01
9. | Name of Village Dhamnaud
10. | Tehsil Garautha
11. | District Jhansi, Uttar Pradesh.
12.| Name of Minor Mineral Morrum
13. | Sanctioned Lease Area (in Ha.) Total Lease Area: 24.0Ha.
14. | Max. & Min mRL within lease area The Highest Point at 146 mRL
The Lowest Point at 143 mRL
15. | Pillar Coordinates (Verified by DMO) Sanction Lease Area Co-ordinate
Pillars Latitude (N) Longitude (E)
A 25°40'46.78"N 79°23'03.91"E
B 25°40'50.67"N 79°23'05.38"E
C 25°40'59.34"N 79°23'07.04"E
D 25°41'04.85"N 79°23'04.59"E
E 25°41'08.80"N 79°23'01.50"E
F 25°41'11.80"N 79°22'58.40"E
G 25°41'15.60"N 79°22'52.10"E
H 25°41'22.17"N 79°22'37.78"E
| 25°41'25.13"N 79°22'38.44"E
J 25°41'20.80"N 79°22'54.50"E
K 25°41'16.30"N 79°23'03.60"E
L 25°41'07.90"N 79°23'10.00"E
M 25°40'57.30"N 79°23'11.60"E
N 25°40'54.80"N 79°23'10.90"E
0] 25°40'48.30"N 79°23'08.40"E
P 25°40'45.63"N 79°23'07.13"E
16. | Total Geological Reserves 5,90,709 m®
17.| Total Mineable Reserves 2,50,017 m®
18. | Total Proposed Production (in five years) | 12,50,000 m?
19.| Proposed Production/year 2,50,000 m® per annum
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20. | Sanctioned Period of Mine lease 5 years
21.| No. of Workers 50
22.| Type of Land State Government Land
23. | Ultimate Depth of Mining 1.3 m (146 mRL—144.70 mRL)
(Source: Approved Mining Plan)
24.| Nearest metalled road from site 480 m
25. | Water Requirement Purpose Requirement (KLD)
Drinking 0.250
Suppression of | 3.360
Dust
Plantation 0.240
Total 3.85 KLD
26.| Name of QCl Accredited Consultant with | GLOBUS ENVIRONMENT ENGINEERING SERVICES
QCl No. and period of validity. Certificate No. NABET/EIA/25-28/1A 0173,
Valid Till July 20, 2028
27.| Any litigation pending against the project | No
or hand in any court
28.| Details of 500 m Cluster certificate | Letter No.294/30M.M.C./(2025-26), Date- 11/07/2025
Verified by Mining Officer
29.| Details (Page no.) of mining lease area, | SEIAA Approval Letter No. 648/Ta./ATHT=I/2023,
Geo coordinates & Mineable quantity | Dated: 17/10/2024
mentioned in approved DSR Page No. 6, Sr. No. 10
Page No. 90& 92, Annexure-l1& Il
30. | Proposed EMP Cost Rs. 23.29Lakhs
31.| Length and breadth of Haul Road Haul Road Length 480m & breadth 7 m
32.| No. of Trees to be Planted 120 trees will be planted
Note: 5 Trees per Hectare as per SSMMG-2016
33.| Monitoring Period October 2025 to December 2025 (Post-Monsoon
Season)
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Copy, through email, for information and necessary action to —

SIA/UP/MIN/550392/2025

1.

Principal Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email —
sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow — 226020
(email — rocz.lko-mef@nic.in)

District Magistrate, Jhansi.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.in)

Copy for Guard File.

(Manish Mittal (IFS))
Member Secretary, SEIAA
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